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O R D E R 

  
At last, both the counsel have reported that a settlement has been arrived 

at and the acceptance of the settlement proposal has been approved by the 
(Delhi)** Cabinet in the last week of December, 2009.  The above development 
has been intimated to the Appellant by Respondent No. 2 through letter dated 
01.01.2010.  Therefore, it is appropriate to dispose of this Appeal in terms of the 
settlement reported through the letter dated 01.01.2010.  Accordingly, the same 
is disposed of.   

  
…..2/-   

  
  

**The correction shown in italics and bold is done as per order 
of court dated 19.01.2010. 
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It is represented by the learned counsel for the Appellant that one more 

Petition from which the main Petition in this Appeal has arisen is pending before 
the Central Commission.  It is open to the parties to intimate the Central 
Commission about the disposal of this Appeal.   

  
In view of the above, both this Appeal as well as I.A. No. 169 of 2009 are 

disposed of.      
  
(Mr. H.L. Bajaj)     (Mr.Justice M.Karpaga Vinayagam)   
Technical Member           Chairperson  
  
  
Dated : 4th January, 2010.  


